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(Compuisory Depomt) Bill

[Shri Somnath Chatterjee]

Article 31 if the concept ‘money’
would be included within the concept
of ‘property’ which i mentioned in
Article 31,

Sir, Mr. Daphtary said money
cannot be treated gs property within
the meaning of Asticle 31. Since then
Supreme Court had occasion to deal
with this gquestion, That was the
opmnion of the Attorney General in
1963. In 1968 the Supreme Court
by a unanimous judgement held that
the right to g gum of money is 4 pro-
perty under Article 31. In this case,
therefore, thig is a deprivation with
regard to the exercise of the rights
over money for a certain period of
time, This was conceded by M
Daphtary on the floor of the House
also and he said money was different
{from property—either moveable
immovable property—excluding mo-
ney in specie or currency. Subse-
quently, the Supreme Court hag dealt
with this question and held therein
deprivation of right over money. This
is another point which goes 1o the
roof of the matter apart from the
legislative competence.

MR. DEPUTY-SPEAKER: Now, 1
had said, the point raised necessitated
a full discussion agbout the legislative
competence of thig Hotlse with regerd
1o this Bill. We have already ex-
cet the time-limit for Private

mbers’ ‘Buginess. I think we can
leave the matter here and then take
up the discussiop later. Government
will also have to meet all the legal
points and constitutional objections,

. Now, we take up Private Members
Business.
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Agricultural Labowur
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1522 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-FOURTH REPORT

SHRI 5. P. BHATTACHARYYA
(Uluberia): I beg to move:

“That this House do agree with
the Forty-fourth Report of the
Committee on Private Members'
Bills and Resolutions presented .
to the House on the 14th August,
19741

MR. DEPUTY-SPEAKER:
question 1s*

The

“That thig House do agree with
the Forty-fourth Report of the
Commuitec on Privalte Members’
Bills and Resolutions presented
to the House on the 14th August,
1974

The motion was adopted.

15.23 hrs.
RESOLUTION RE. AGRICULTURAL
LABOUR—contd,
MR, DEPUTY-SPEAKER: The

House will now proceed with further
discussion on Shri Gadadhary Saha's
Resolution on agricultural labour, He
will continue his speech.

*SHRI GADADHAR SAHA (Bir-
bhum): Mr. Deputy Speaker, Sir, the
unprecedentéd price rise hag made
the life of the rural population part-
cularly the agricultural labourers,
poor peasants, unbearhble, T0 per cenl
of the population of the country live
in the rural area out of thig 40
per cent constitute adivasis, scheduled
castes, scheduled tribes and backward
people. As a result of inflation, their
life has not only become very ve&lY¥

*The original speech wag delivered

e

in Beéngall,
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difficult but unemployment among
these weaker sections of the people
is mounting high and fast aggravat-
ing their miscries manifold, The run-
way inflation on the one hand has
given a good opportunity to the sloc-
kists and the hoarders to reap huge
profits and iy is this class which 1s
rolling in wealth tuday while the
agricultural workery are becoming
poor and poorer day by day. This
class of the society is the most dis-
tressed, opuressed und neglecteq and
they are suffering most because of the
prevailing financial crisis in the coun-
iry. It is not unnatural thereinre that
the numbe:r of starvatiop death 18 in-
creasing every day and those who cie
obviously helong to thls clasc But
why should such 3 thing happen?
Why should the number of the semi-
starved be more in the country? Ii
has been claimed that the production
of foodgraing 1s quilc satisfactory and
even better than the last year’s pro-
duction. If it be so, then why should
we face th ¢ food shortages in  the
country immediatcly after the har-
vesting is over. Whyv should the food
situation deteriorate so badly ag to
lead to gtarvalion deaths in various
parts of the countrv? The Government
often comes forward with explanations
like droughts, fioodg etc. but all these
arguments have become ioo stale and
they geek to create a smoke screen of
the confusion. The reality of the
situation is that even when the pro-
duction is more, as is being claimed
by the Government prices of food-
grains and food articles are rising
The Government have acknowledged
that 67 per cent of the population in
India is now living under the poverty
line but I feel thai this estimate is
not correct and in my opinion nct less
than 70 per cent of the population is
now living under the poverty line
All past theories about the poverly
line have become obsolete. The agri-
cultural workers are becoming more
and more unemployed. They have no
stability iy go far as their employ-
ment opportunities are concerned. On
an a an agricultural worker
Would be too fortumate to have work

(Resl)

not exceeding & period of 120 days
and for the rest of the eight months
he is completely idle and unemploy-
ed.

15,25 hrs.

[SHRI JAGANNATHRAO JOSH
Chair]

in the

On the one hand the Jotdars are
getting better price for the foodgrains
because of the rising prices on the
other hand the real wages of the agri-
cultural labourers are falling steadily.
Not only real wages but in many
cases they are getting actual wages
which is nothing but exploitation
wages. No doubt some State Govern-
ments have introduced laws fixing the
mimmum wage for the agricultural
wotkers. But you will be surprised to
knrw Sir, that these statutory wages
are in many cases less than the pre-
vailing wages in those very States.
Thus the preseni laws are in no way
hclpful to the agricultural workers, As
1 have already stated Sir, the price rise
is often attributed to droughts, floods,
population increase and world infla~
tionary trends etc. but verification of
facts will reveal that these are not the
real causes and the Government refus-
es lo acknowledge and locate the ele-
ments which are responsible for this.
During 1951—61 the population of the
country increased by 21.5 per cemt
while the production of foodgraing in-
creased by 383 per cent. Between
1961—71 while the population per year
increased by 2.47 per cent, the pro-
duction of foodgrains per year increas-
ed by 2.85 per cent.

Sir, it is not true to say that prices
are increasing because population is m-
creasing because we have seen fhat
during the last 20 years the rate of
production of foodgrains has all along
been more than the population growth
rate. Why has then an alarming food
situation developed in the country?
The truth of the matter is, which the
Government refuses to acknowledge,
that Jotdars and profiteers have deve-
loped an absolute control over the
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agricultural commodities, the consum-
er¢ articles, industrial raw material
and over the industrial output. They
have immense financial capacities to
hoard things and to create artificial
scarcity in the market. This artificial
scarcity added with the prevailing in-
flationary trend in the country help
:n boosting up the prices of the com-
modity and thig gives black marketeers
hoarders, stockists the grand oppor-
tunity to multiply their profits while
the common man and the poor agri-
cultural labourer feel lost and bewild-
ered to cope up with the gituation and
to make a bare living out of their
limited and uncertain financial re-
sources, For this sorry state of affairg
‘prevailing in the country I will hold
the Government's agricultural policy
responsible I would also hold the
Government responsible for the large
number of starvation deaths which
are taking place in the different parts
of the country The Government
have refused and have developed cold
feet to introduce adequate and gen-
uine land reforms all over the coun-
try which is so very essential for the
proper development of the agriculture.
Far from taking these essential steps,
the Government have introduced capi-
talism in the sphere of agriculture.
More and more agricultural machiner-
jes are being produced and imported
and they are being put into applica-
tion. The introduction of the machine
hag widened the gulf between the rich
and the poor cultivators for the rich
farmers are benefited more by the in-
troduction of machinery while the
troor cultivatorg have become poorer
necause of their poor financial re-
spurces to withstand the competition
from their more affluent co-workers,
¥et another difficulty that has been
createqd i that the machines are creat-
ing more unemployment. The situa-
tion in States of Punjab, Haryana,
Gujarat, Tamil Nadu and some other
stray places in the country which
have witnessed the advent of green
revolution will prove the fact that
even In these areag where agricul-
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ture is a prosperous proposition, the
gulf between the poor agriculturists
and the rich agriculturists has be-
come quite considerable. The poor
cultivators are becoming poorer. They
are being evicted from their lands.
The lack of financial resources drive
them to the doors of rich farmere for
loans which in many cases they are
not able to repay and as a conse-
quence they are forced to mortgage
therr lands or dispose it off to the
more affluent cultivators. A poor cul-
tivator becomes poorer first, he loses
his land mnext, he then becomes a
share cropper and finally a landless
agricultural worker. This 15 the gad
saga of the majority of agricultural
labourers of our country while on the
other hand Jotdars are thriving mer-
rily at the expense of the poor farmers
It 18 a well known fact Sir, that the
number of landlesg agricultural worke:
is rising year after year. During the
last ten years the percentage of land-
lesg agricultural workers which was
then 15 per cent had risen to 287 per
cent by an increase of 10 per cent.

Sir, this is not only a sad but an
alarming situation in our agricultural
economy because it is encouraging
concentration of land in a few hand:
and the bona fide agriculiurists are
being uprooted from their land to take
their places among the landless wor-
kers Tt would not be quite imprope:
to quote in this connection the ob-
servationz made by a World Bank ie-
presentative whpo had praised a lot
about the country's achlevement which
goes by the name of green revolu-
tion and I quote ‘“the old squeezc
whereby tenants are reduced to share-
croppers and eventually to landless
labourers is being accelerated as more
of the bigger owners become involv-
ed with new technology”.

In this way we find that not only
the landless workers and the share
croppers are losing thefr land but
many poor tenant cultivators are forc-
ed to lease out their land to rich cul-
tivators because they are unahle f0
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meet the rising cost of production.
The poorer among this category are
losing their land and the big cultiva-
tors are adding up to their lamd assets
increamngly. In this way the number
of landless agricultural workers is in-
cressing and this is how the Govern-
ment's land reforms policy are prov-
ing futile to give any succour to the
poor cultivators. The introduction of
machinery 1z making unemployment
more acute among this class.

The poor cultivators because of their
lack of resources are compelled to sell
the foodgrains that they produce tu-
wards the beginning of the harvest-
ing season. They have no resources
to stock these foodgrains. It is a well
known fact Sir, at the time of har-
vesting the Government's procurement
price is kept very low and as result
of thig the poor cultivators lose. On
the other hand the big Jotdars with
their vast financial resources are able
to buy and hoard large guantities of
foodgrains when they are cheap and
make fabulous profits by selling them
at high prices in black market. There
15 another aspect of the matter which
I would like to s6tress upon. The
landlesg agricultural workers have
nothing to fall back upon and taking
advantage of this situation the big
landlords give them advance loans on
the gpecific conditions that the money
will be paid back by rendering ser-
vice to them. Under this system Sir,
the landless workers has 1o render
service and he gels much lesg than
even the prevailing wages. Thus they
are being exploiled twice, 4rst
through the sale of crops at a cheaper
rate and secondly by rendering
manual work and getting much less
remuneration for the same It is m-
deed a pity Sir, that even after 27
years of independence the poor agri-
culturists are not even given land but
ihey are also not getling the minimum
wages necessaty to keep the wolf
uway. On the other hand, the pro-
fileers angd big Jotdars are becomng
richer ang richer through the ex-
Ploitation of these poor cultivators.
The Congress is the Government of

! sonable price to the people.

(Resl)

these Jotdars and big Zamindarg und
they are quite safe under their care.
The Government have failed to un~-
earth the hoarded foodgrains from
these unscrupulous people, It is neces-
sury that these cornered foodgrains
should be unearthed and sold at rea-
it is
also necessary Sir, that the big Jotdars
and Zamindars are subjected to com-
pulsory levy as otherwise they would
never come forward of their gwn to
contribute to the national food stocks
as much ag they are required to. It
1> also necessary that more fair price
shops should be get up and foodgraine
distributed to all not only in the
urban areas but in the rural areas too.
Unfortunately, the present policy of
the Government does not own any of
these responsibilities. They have re-
fused to accept the responsibility of
supplying foodgrains to the rural peo-
ple at a reasonable rate, Sir, pro-
curement price of foodgrains has been
raised and it is Rs. 105 in the case of
wheat. As I have already stated, this
mcrease in the procurement price
goes to the benefit of rich and big
farmers because the poor and needy
farmers cannot wait and they have to
scll their produce much earlier than
the announcement of the procurement
price is made or even otherwise.
Moreover, the procurement has never
been keeping to the target fixed, Dur-
ing 1971-72 the total  procurement
was to the tune of 8.4 million tons,
during 1972-73 it was 8 million tons
during 1973-74 against the target ot
6 muillion tons Government could made
an effective procurement of 4.9 mil-
lion tons which was much less than
the figures for 1871-72. You will be
surprised to know Sir, that not only
actual prucurement is falling the con-
tribution of the rich farmers in this
iy becoming less and less. It is only
the poor farmers who have no other
go than to sell their produce are
mostly fulfilling these targets. Thus
by keeping the procuremeni targets
low and by not achieving it fully the
Government is giving n positive ad-
vantage to big Jotdarg and Zamindars
who are under the present gystem can
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make fortune through the sale of
foodgrains in the blackmarket and
theré is none to bring them to hook.
On' thie other hand Sir, the Govern-
mént have not taken upon themselves
the responsibility of introducing food
ratlon shops in the villages. Not only
this the 'shops that are there are not
getting tbeir adequate supply. The
quantum of rationed foodgrains is
being' reduced and on the other hana
the prices of the foodgrains through
thést ghops are being raised. The in-
crease in the price of ration foodgraing
bringé about an acceleration of prices
of other commodities. :

" 'In. order to save the millions of

rural population who are overwhelm- -

ingly the poor cultivators from star-
vation' snd immediate change ot the
Gavernment’s presen; food policy is
called for. I would give a few sug-
gestions in this connection for the
consideration of the Government.
Wholessle trade in foodgrains should
be nationalised. Secondly, the enure
marketable surplus which is now
peing .hoarded by Jotdars and Zamin-
durs should be procured compulsorily
and they should be paid at the
rates . prevailing in 1972, The Gov-
crnment must supply foudgrains at the
subsidised rates and a 'minimum of 450
grams per head should be supplied 1o
the peop.e.. Not only foodgrains but
all other essential commodities includ-
ing edible oil, sugar, etc. should be
supplied to the people at a subsidised
rates. . Sir,.previously the Government
ysed to bear a subsidy on foodgrains
but. now thip has been passed to the
comsumers, This is not fair and X
would suggest to the Government that
they should onee again introduce the
element of subsidy to keep the prices
low to help the poorer sections of the
society.

Sir, the incidence of indirect, taxes
is. another factor which keeps up the
prices high. In our couniry the quan-
tum of indirect taxes is so high that
it is bound to affect even all those
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commodities which-are not taxed. As
a result of this we have found that
with .every doze of indirect tax the
prices have gone high. It is therefore,

- necessary to reduce - this burden of

indirect taxes. We have alsq to amend
the existing laws to provide for de-
terrent punishment for the hoarders
and blackmarketeers, We have to
evolve a machinery which will keep a
constant vigile and make hoarding
impossible. The commodity prices
have also to be reduced.

Sir, while in other sphere of eco-
nomy a reasonable link is being main-
tained between wages and price rise
but unfortunately in the case of agri-
cultural workers the wages have no
re'ation to the price rise. It is neces-
sary that even the wages of the agri-
cultural workers should also be lmked
with the prices as otherwise their
exploitation will know no bcn._mds‘
The minimum wages of the agnc}al-
tural workers should be so fixed which
would cnable them 1o have at least.a
good living. 'In this eonnection, Sir,
1 would suggest that Central Govern-
ment will have to take initiative i
impress on the State Governments
who have already introduced laws
pertaining to the minimum wages o
revise them suitably so as to uphold
ihe interests of the agricultural work-
ers. Along with this it is necessary
to ensure that the jrrigation, rural
electrification, road construction and
such other schemes which have been
formulated but are not being jmple-
mented should also be taken in hand
forthwith and executed properly. These
schemes will provide adeguate em-
ployment opportunities to the rural
working class and along with this the
Government should give the agricul-
tural workers & guarantee 0T
permanent work for 8 to 10 hours a
day. A separate machinery should be
set up to consider the whole gamut of
the matter. It is also necessary that
the agricultural workers are free fro™
the burden of the debts, These loan®
should be written off.
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The present crisis to my mind has
arsen as a result of the twin failure
of the Government—failure to imple-
ment land reforms in all the States
and total failure to abolish and
weaken the stranglehold the big Jot-
dars are having on the rural economy.
As a result of these the Government
have not succeeded in the slightest
measure to prevent the progressive
concentration of land in the hands of
a few Jotdars m the rural area
and this 18 the principal reason for all
corruption, lack of production and
decay in agricultural economy. For
the last two to three years the Gov-
ernment have been talking big about
the land reforms but as yet nothing
tangible has been done. This has been
acknowledged even by the task foree
of the Planning Commission. The
present ceiling lawg are defective
in  themselves. They have many
loopholes which are being exploited
by big landlords and whatever
Jaws that we have to restrict the ceil-
ing are being implemented in a manner
which goes to protect the interesis of
the big landlords. While I personally
feel that the ceiling by itself is not a
very fair proposition because it de-
prives the actual cultivator of his
legitimate right to own land and yet
whatever litlle provisiong we have
today therein in favour of the poor
landless cultivators, they are not being
implemented, which goes contrary to
the interest of small agriculturists.
To make the cefling laws a success the
agitatiom and cooperation of actual
cultivators is necessary but we have
found that wherever the cultivators
have raised their voice for their legi-
timate claim for owning land their
voice has been silenced and their
ogitations have been crushed. This
has happemed in West Bengal and in
other parts of the country. Sir, the
tiller's agitation is a great help for
achieving a_proper distribution of land
and this has been proved in West
Bengal.  During 1967—80 the then
Government of West Benganl with the
tooperation of the agriculturists sue-
teeded to recover a few lakhs acres of
1723 L8113,

(Resl.)

land from the big cultivators which
they were holding either illegally or
in benami and distributed them to the
cultivators. This is being acknowledg-
ed by the Congressmen in West Bengal
today. But unfortunately, Bir, the
trend that was set in motion during
1067—69 was not followed up. By the
subsequent Government and whatever
little progress that could be made in
this sphere was totally undone during
the subsequent period. We have seen
Sir that during the last 2-3 years no
concerted effort hag been made by the
Government to benam Jand or illegal
land and distributed them to
the cultivators. On the other hand we
have found that big Zamindars with
the assistance or the connivance of
the administrative machinery have
succeeded to get back their lost land
and more and more agriculturists are
being evicted from their own land. It
is true Sir, that in some cases the
limits of the ceiling have been reduc-
ed by the Congress Governments but
these are there on the Statuie book
for the purpose of consolation for no
effort has been made either to imple-
ment them and give the benefit of sur-
plus land to the landless agriculturists
anywhere in the country. On the
other hand the police ang the goondas
are helping the big Zamindars to up-
root the boma fide agriculturists from
their land,

CHAIRMAN: You have already
taken 25 minutes,

{Interruptions)

SHRI GADADHAR SHAH: I was
suggesting Sir, that in order to pro-
tect the poor cultivators it is very
necessary that powers of the Jotdars
have to be crushed, we have to weaken
their power -financial or otherwise
which they are exploiting to corner
goods and make huge profits there-
from. It is imperative that land re-
form measures cannot be put off any
longer if we are serious to solve the
distress of the toiling agriculturists.
The problem has taken a very grave
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turn and any further delay fo grap-
ple it and solve it would be too ruin-
ous for the rural economy. 1 would
suggest that all wet land beyond 10—
13 acres and dry land beyond 15 to 26
acres should be taken over without
compensation and distributed among
the cultivators, with the priority to
poor landless scheduled castes, sche-
duled tribes people and poor peasants.

And finally Sir, I will end by making
the following demands: —

1. Evictions of cultivators from
their land should be stopped;

2. The policy of repression must
end forthwith.

3. All benami and illegal land have
to be recovered and distribut-
ed to the landless agricul-
turists,

4, Celling laws have to be made
stringent and their imple-
‘mentation made more rigor-
ous and purposeful to unearth
surplus land held illegally and
distributed to the agricul-
turists,

5. No one should be exempted
from the provisiong of the
cei.ing laws and right of the
big landlords holding surplus
land to move for court injune-
tion should be done away
with.

6 All cultivators who have been
uprooted from their lang for-
cibly should be rehabilitated
in the land which they were
tilling previously, and all sur=
Plus land occupied by the
poor, landless peasants be re-
gularised,

7. 3]4 of the produce should go fo
the share cropper and the
provision of 1|4 share of the
produce be implemented
Mrictly.
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8. Steps should be taken for the
formation of Krishak Co-
operative Samitis for imple-
mentation of agrarian reform .

(Interruptions)

Therefore to comclude Sir, 1 would
earnestly hope that the demands that
1 have made to save the millions of
our poor cultivators from the prevail-
ing financial crisis will be supported
by the other hon. memberg and ac-
cepted by the House,

MR. CHAIRMAN: There are two
amendments given notice of by Shri
M. C. Daga. Is he moving them?

SHRI M. C, DAGA (Pali): Yes, Sir.
I beg to move:

That in the resolution,—

i part (c), for “at subsidised
rates be guaranteed” substitute “at
reasonable rates be made available”,
6))]

That in the resolution,—

in part (d), omit “and genuine”
(2) '

I would like to speak on these...

MR. CHAIRMAN: You can spesk
when your turn comes, Not now.

Shri K. Suryanarayana.

SHRI K. SURYANARAYANA (El-
uru): I am thankful to the Mover of
this Resolution for having given us an
opportunity to discuss this erucial
subject, perticularly the agricultural
labour. This is the only class in our
country which has not been organized
It is not only not organized but it has
been neglected from the very beginn-
ing throughout the country by all the
Governments, whether it is the CPM
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or the Congress or any other Govern-
ment. Forttmately only the Kerala
Government has enacted one Agricul-
tural Labour Act. It is an eye-opener
to all the States to follow, but io my
knowledge no State Government has
taken any initiative so far to follow
the Kerala Government’s advice.

16.00 hrs,

This is the class, that is, the rural
population, the agricultural labour and
the agriculturists which, as every
member as also our Prime Minister
said, is feeding the entire country,
whether it is socialists or communists
or anybody, B0 per cent of our popula-
tion live in the villages but they have
been long neglected. Not only the
agricultural labour but along with
them, the agriculturists also have been
serving the country so far witheut any
strike. Everywhere, you will find the
Rs. 2000 or Rs, 4000 salarywala or even
the Rs. 150 salarywala goes on strike
but it is the pbor agricultural labour,
the agriculturist, who have saved the
country now. Hereafter, they will
also0—I am warning all our Members,
not only our Members but the entire
country—take resort of to agitational
methods. In the villages, the Govern-
ment has not taken any steps to give
rations at the controlled rates but to
the industrial labour and in big cities
they provide foodgrains at controlled
prices. To Agricultural labour and
the agricultural farmers they do not
provide rations. I know only the 20
acre or 30 acre-walas will have ade-
quate foodgrains to take them through
the year but the ten-acre-walas and
those who possess less than 10 acres
sell the grains within 2 or 3 months
of the harvest and only in the begin-
ning of the year they may have some
foodgrains but from April onwards
everybody hasg to purchase the food-
grains in the market,

Our Planning Commission has not
planned anything so far to provide
shelter for these people. Only to-day
we came to know that they have
started some integrated housing sche-

- (Resl.)

mes to industrial workers and econo-
mically weaker sections. Now, from
1071 they have started a scheme for
provision of house-siteg for the land-
less workers in the rural areas. They
have not started building even pucca
houses in the villages In the villages
they cannot pay even Rs. 1 or 2 asrent
From Vijayawada to Elury I have
seen that these peasantry have only
small huts. With some subsidy from
the State Government they have cons-
tructed some small houses here and
there but they have not been given
any facilities because of want of funds
whereas the industrial labour has got
al] the facilities and they gain more
as also the industrialists. I they are
not paid the proper price, thye are
closing their factories and the Gov-
ernment immediately take over the
sick mills and big mills so that the
workers may be benefited But in
spite of all this, has the industrial pro-
duction gone up? No. What are the
reasong for it? Is it due to lack c'lf
any sincerity on the part of the agri-
cultural labour? No. It is due to lack
of initiative and planning of our gov-
ernments, both at the centre and at
the States. The Central Government
has got only the money-lending busi-
ness. They are not being properly or-
ganised or properly implemented by
the State Governments.

Yesterday only I have seen in the
papers the Controller and Auditor-
General's statement that the State
Governments have misused the funds
which have been given for paddy pro-
duction. Where is the check? Where
is the control over the States bv the
Centre? There is bribery, there is
collusion between this officer and that
officer. .

We also issue pamphlets and mani-
festos at the time of the elections.
But we are not sincerely trying o
implement our schemes. There Hes
the fault. otherwise, there will be no
room for us to get the eriticism from
the Opposition Parties. That is tha
headache of our Party. Dav jn and
day out I have been saying that there
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is no scope for criticiem if we imple-
ment our policies and programmes,
especially, our land legislation in toto
and with all the gincerity and they
cannot do anything. There is no scope
for any Party as everybody is trying
to ameliorate the lot of the landleas
labout. Because I am coming from a
villege. .....

SHRI B, V. NAIK (Kapara): Is the
hon. Member suggesting a party-
less democTracy?

SHRI K. BURYANARAYANA: No.
Unless there is a party we cannot do
anything. I am mot a Sarvodaya
worker, I have been trained in so-
cialism like Mahatma Gandhian socia-
lism. It is not any text-book sociali-
sm, I am a practical socialist.

Twenty years back, without any
land reform legislation, I made arran-
gements for distribution of land in my
constituency, that is, regarding about
200 acres of Government land. Only
recently they have got pattas,

Bir, two years have passed after the
Land Legislation, but nothing has
been done. We have had four Govern-
ments in Andhra Pradesh. They are
(1) The Brahmananda Reddy Govern-
ment; (2) The Narasimha Rao Gov-
ernment; (3) Sarin Government; and
(4) Mr. Vengal Rao Government, But
now Vengal Rao Government has pro-
mised that they will make the arrange-
ment for distr{buting these. There is
the Kolleru land to the extent of
50,000 to 60,000 acres which can be dis-
tributed to landless people. In that
area, there are the Harijans, fisher-
men. etc. But the State Government
said that they have not yet surveyed
it. They said that they have survey-
ed qnly in bits of 100 or 200 scres
and.so0 on. I sybmitted a Memorandum
sometime back to the Prime Minister
alopg with 32 MPs, She haq for-
warded if to the State Government for
their copsideration. If is only on paper
They have not surveyed so far,

(Resl)

But the present Chief has
now promised that it will be jbut-
ed to landless poor. This js a fertile
land. No fertilisers are needed. This
is what the Government of Andhra
Pradesh told to our Consultative Com-
mittee of Parliament. I quote;

“The Kolleru lake bed area covers
about Acres 1,25,000, This is oply
approximate as the entire area has
not been surveyad. Greater part of
these lands lies in West Godavari
district and a smaller part in Kri-
shna district.”

This land will be sufficient at the rate
of 5 acres per family. It is sufficient
for 10,000 to 12,000 families. In spite
of all these things the lake lands have
not been distributed. Only we can
grow rabi crop but not kharif ciop be-
cause in rainy season it will be fed
with water by scveral drains. This is
a fertile land, ,

Sir, in my Constituency, there is,
onc Bapiraju Dharma Samastha; I ap-
proached our Home Minister. I met
Mr. Deekslutji at Hyderabad 2 years
back and he said, it is a trust, how
can we do this I say, it is bogus trust.
I have given a Memorandum about this
thing. The same Dharma Samstha
proprietor cooked up a criminal case
against the agricultural labourers in
this area, There are about 4p0 vil-
lages and there are about 43 people
involved in these criminal cases. They
have been commitied to sessions in
false case. The same Dharma Samas-
tha has obtained a loan from the
State Bank of India of Rs. 2 to Rs. 4
lakhs for the development of Govern-
ment-lease land. Whenever I raise
this point about the land, the State
Bank and the Finance Minister are
replying to me that it is a secret. I
request Mr. Dharia to enquire into
the matter as to haw they received
this amount.

On this, cultivation is being sum-
marily rejected. So, the Government
is perforce to give the land. They
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wanted to seize 500 acres from
Dharma Semastha, When I asked

the Siate Bank Officers about
this, they said. they cannot
revepl the loang given to

individuals. Finally, a case has been
vogked yp that they have agreed for
all these things. When thg male mem-
bers ran away they took some thumb
impressions of the family members in
collusion with same influential local
people includung the police. They have
cheated the people. They were con-
victed. Later on when the whole
thing was a police case, it was found
that these thumb impressions were
found to be false. Government has
not gone in appeal. This is the im-
pression given in the minds of the
public, particularly, the labour class.
So, my appeal to my fiiend, Shri Mo-
han Dbaria is this Let his plan help
the labour eclass only and not the big-
ger people. We need not bother about
the bagger class. They cannot go out
of this country., They will hve in
this country only. Prices are going up.
Recently, procurement price policy
was announced. In the name of pro-
curement price, in the village, they
are giving concessions to big farmers
only It is only the small farmers
who are affected. So, I have received
a telegram from my district which I
may be permitted to read. It reads as
fodows:

“In my absence my house at Re-
Jangi Tanuku Taluk, West Godavari
District, Andhra Pradesh, sealed by
loeal Revenue Officers on 34-7-1974
at 7.08 PM. No contravention of
any central orders. No action taken
at State level. Pray immediate re-
dress and save prestige to 68 years
old widowed mother with children
—Rangisetti.”

In the name of procurement, they
harass the villagers in the village.
What, can the poor pecple do? They
cagnot came to Smt. Indira Gandhi or
Shgi Vengal Rao. They can only ap-
proach the constituency Members. T
have got several such caces I do not
want to take the time of the Houee.

(Resl.)

Coming to housing achemes, they
have agreed to provide house sites to
agricultural labour, The scheme is in
operation in rural areas provide house
sites to landless labourers. This was
the scheme introduced in October,
1971 in the Central sector. The sche-
me envisages provision of housing
sites in hygienic surroundings free of
cost to the landless workers:in rural
areas only. How can they construct
houses on these? What is the use of
providing sites only? Have a plan to
remove the caste Hindus and you give
pattas to harijans in the willages.
Otherwise you cannot abolish the un-
touchability.

So far as Andhra is concerned, 1
can say that there is no untouchability
prevailing.  (Interruptions). 1 gay
there won't be untouchability pre-
vailing hereafter. This I can assure
you all. I am also expecting my fri-
ends in Parliament to follow suit. I
request the government to distribute
house sites I cannot do anything.
Since 1 belong to cooperative society
class I know who is my neighbour to
me and who is staying in my house
et¢ Let them distribute landg in such
a way so that harijans are given sites
between caste Hindu's houses. Other-
wise you will only be creating Hindiu
society and you will not be able to
aholish the untouchability at all
Apart from whatever assistance is
given by the Central Government,
the State Governments should also
undertake a scheme for providing
house sites. There should be no hari-
jan calony and caste-Hindu colony se-
parately ‘The house sites should be
provideq for in between caste
Hindu's and harijans. You are still
keeping umtouchability if you are do-
ing this. T request the Minister to
give serious attention to this. Let
them take 10 years but this problem
needs to be tackled.

Once again I thank the mover of
this Resolution. This is not a party
subject. There are 80 per cent land-
less labourers depending on Agricul-
ture. BSir, there are no ration shope
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for the agricultural class. Whatever
is produced is taken by the Food Cor-
poration. The same people who are
producing this paddy are not getling
it at the controled price. So, there
are all the chances of a revolution ori-
ginating from the agriculture class.
Then, npbody will be able to prevent
it. Sir, I am very thankful to you for
giving me so much time.

*SHRI M. KATHAMUTHU (Naga-
pattinam): Mr, Chairman, Sir, to
speak on the probiems of agricultural
labour in this House 27 years after
our Independence is really very pain-
tul for mo. Agricultural workers are
the most neglected section of our
working people. All the four Five
Year Plans had totally ignored them.

At the very outset, I would like to
extend my whole-hearted support 1o
the four propositions contained in the
Resolution moved by my hon. friend,
Shri Gadadhar Saha. At the same
tume, I would also like to place before
this Houss the distressing conditions
§n which millions of agricultural la-
bour live in our country and make
certain concrete suggestions for im-
médiate implementation by the Gov-
ernment.

None in this House can deny the
fact that the agricultural labour play
a very vital role in agricultural pro-
duction. 1 should say that they con-
tribute 40 per cent of the physical la-
bour required for country’s agricul-
tural production. Their number is
about 4.75 crores and if you include
their dependents, their total popula-
tion will come to nearly 15 crores.
They constitute hbout 26 per cent of
the total working fatce of our country.
What is the plight of this {mportant
segments of our soclety who play such
a vital role in production. They are
in acute distress. They are not get-
ting a reasonable minimum wage. In
many parts of our country, even today
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District, Tanjore, Tamil Nedu,
burnt alive some years ago, which
shocked the conscience of the whole
nation. In Champaran District of
Bihar, two were shot dedd on the

brutalities perpetrated against Hari-
jans in UP. In Ramanapalle of Andhra
Pradesh you will see the slavery being
workers
who were getting 50 paise a day de-
manded a reasonable wage and the
result was that 100 houses belonging
to them were reduced to ashes. The
State Social Welfare Minister has
admitted this jn his statement in the
Andhra Assembly. In Soreppur, South
Arcot District, Tamil Nadu, they were
subjected to such inhuman atrocities
Several houses of agricultural workers
have been burnt down by landlords in
thig place, Bir, it is really tragic that
this Government ghould continue to
remain ag silent spectators of such
dastardly acts. This Government pro-
fess day in and day out that our rural
population is being neglected and a
major portion of our country’s rural
population does not have drinking
water and electricity has not remched
the rural areas ete, But the sympathy
of the ruling party is confined to
words and not shown in action even
after 27 years of our Independence.

You should be aware of the fact
that the Minimum Wages Act was
passed in 1948. It is realy agonising
tonythattﬂlllﬂthe;g-!culmrﬂ
1abour of our country was not brought
under the puwrview of this Act

——

*The original speech was delivered in Tamil,
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several States. It took 18 long years
for some Btate Governments to think
of impiementing the provisioms of this
Act for the agricultural labour.
Though it is being implemented in a
few States, 1 would like ¢o ask of the
Minister of State for Planning whe-
ther the minimum wage being given
to the agricultural labour bears any
relation to the prevailing prices of
essential commodities, whether it has
in any way helped to raise their
standard of living. When we put this
question to the Central Government,
we are told that thig is in the State
sphere of activities, The Central
Government say that at the all-India
level, two-fifth of country's popula-
tion is below poverty line. I have
no hesitation in saying that at the
State Jevel the percentage of popula-
tion below poverty line muen
higher. For example, in Tamil Nadu,
nearly 60 per cent of the population
is below poverty line,

It cannot be disputed that agricul-
ture is g seasonal avocatin, It gives
employment to them only for 120 to
200 days in a year. You know, Sir,
that agriculture is being mechanised
and even harvest combine is also
introduced at the cost of even this
seasona] avocation for the ggricultural
labour. Many land-lords have taken
to 'mechnical tilling and harvesting.
On the gne hand their days of employ-
ment are getting lesg and less and on
the other, their wages are so low that
they cannot have even one square
meal a day. When they agitate for a
reasonable wage, they are murdered
and their houseg are burnt. There is
no protection for them anywhere in

the country. Neither the Central
Government nor the State Govern-
ments seem to bother about their
woes,

To give a classic example of how
the Central Govermment behave, I
woulgd like to point out thet in August
1073 a Notification was issued fixing
minimum wage for agricultural labour
falling within the jurisdiction of the

(Resl.)

Cential Government. I need not say
wnat wus was to be eniviced in  the
Union ierfitory of Deihi aiso. Has it
Deen umplemenied in the Union leifi=
tory ot Deia! In Mehrauly, adjacent
to Delhi, there are 500 tarms belong-
ing to the Minusters, the Governors,
ofticers and such other V.IPs 1 am
really gorry to say that thig Noufica-
tion has not been given effect to in
these farms. What happened when
the agricultural workers demanded
wages ag per this Notification? Neither
the Delln Admunistration nor the
Labour Ministry stepped in to resolve
the conflict. But the situation 15 com-
pletely left in the hands of the police.
The S.H.O. of Mehrauli 13 siding with
farm owners. Workers are harassed,
beaten and even arrested, False cases
have been put up against them. They
have even physically thrown out of the
farm workers from their quarters 1n
the farms gt the instance of the
owners. This sordid incident happen-
ed in a place adjacent to the capital
of our country where the Central
Government is located.

1 can go on narrating any number
of such unsavoury incidents. Sir, in
many places, agreementg are conclud-
ed with the agricuitura] labour, but
they are not adhered to by the vested
interests. Agreements for paymng
wages In kind are arrived at. But the
moment the landiords fing that the
grain prices are going up, they want
to pay their wages in money. Conse-
quently, with the price spiral, the poor
agricultural labour are unable
make both their ends meet.

the agricultural labour
ment of wage in 6 litreg of paddy and
Rs. 2.75. At that time, the price fixed
by Government for a bdg of paddy
containing 57 Kgs. wag Rs. 40. Today,
it has been raised to Rs B0 per bag.
Now, the landlordg refuse to pay their
wages in kind. They compel the
agricultural labour to take their wages
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in money. The landlords know that
they will be able to make much more
money if the wages are not paid in
lind. Nat conflicts take place.
Bir, very offen, in such conflicts, the
Police acts in collusion with the land-
lords. Besides, the landlords let loose
a reign of terrer with the help o
Goondas, and also social boycott is
imposed on them in many places in
our country, Sir, slavery in agricul-
tural labour in one form or the other
is widely practised in several parts of
the country even today. With regard
to distribution of land among agricul-
tural workers I should say that 1
have no faith in the effectiveness of
your policies on land reforms.

While the Central Government
have given their consent to a legisla-
tion of Kerala for giving the right of
ownefchip of land to 25 lakhs of
tenants in the State, the President has
returned a Bil] gent by the Tamil
Nadu Government, which is not very
radical, but merely gives right to the
cultivating tenants to purchase the
land owners rights. I am unable to
understand why the Tamil Nadu Bill
was returned to the State Government
without the assent of the President. In
Tamil Nadu, there are so many reli-
gious institutions and charitable
trusts owning vast acreage of land, It
iz reported in the Press that the
President has returned the Tamil
Nadu Bill on the plea that these reli-
gioug institutions and charitable trusts
have objected to certain provisions of
the Bill. 1t i3 reported in the press
that the President hasg directed the
State Government tp make suitable
amendments to enable the so-called
institutions te hold sufficient lands for
the fulfilment of the objectives for
which they bave been constituted, I
know that a religious muth in my
town Mayuram owns 72000 acres of
land, I would like to know why
should thiy muth requives 72,000 acres
of land, There are come other muths
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like this in Tamil Nedu. Bir, Trusts
are set up in our country solely for
the purpose of misappropriation, I

the
tenanty and agricultura] labour in
our country,

Sir, with the widespreed use of
pesticides and insecticides, the agri-
culturel labour have become suscepti-
ble to serious diseases which often
have proved fatal. But the provisions
of Workmen's Compensation Act are
not applicable to agricultural labour.
Sivnlarly, no Trade Union laws are
applicable to them.

1 would like to enumerate the steps
that are to be taken by the Govern-
‘ment and I hope that the Planning
Minister will use his good offices in
this matter, Firstly, the agricultural
labour in irrigated areg must get a
minimum of Rs, 7 to 10 a day and in
backward areag it must range between
Rs. 4 and 7. The Minimum Wages
Act must be implemented throughout
the country without any exception.
The Workmen's Compensation Act
and other relevant trade union laws
must be extended to the agricultural
labour. Sir, there is also an impera-
tive necessity for the Central Govern-
ment to formulate a comprehensive
legislation for the welfare of agricul-
tural labour, incorporating a set of
guidelines for the State Governments.
The Kerala Agricultural Workers Act
in thig respect proves to be a good
example. It ig not that a Legislation
alone ig the need of the hour. A
proper enforcement machinery is
urgently needed. Therefore, any
comprehensive legislation ghould also
contain a provision for an effective
implementation machinery. At the
moment there is no proper enforee-
ment machinery in. the Stites. A

mmummamm
legisiation 1s to have any impact on
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the conditions of agriculturaj labour.
In the absence of such g machinery,
very offen police are interfering in
disputes between workers ang land
owners. Now in Tamil Nadu, a Circle
Ingpector tells the agricultural labour
that either they accept what is given
to them and work silently or get out
of the place. Such police interference
creates unnecessary complications, Sir,
I would also like to point out that
there must be a time-bound program-
me with statutory force behind it for
the welfare of agricultura] labour., I
a@m working among them and I am
personally aware of their privations.
Though Government promises to open
fair price shops and the prices of
essential comodities have been fixed,
in the rural areas, these commodities
are scarce; and prices in the open
market are high. The agricul-
tural labour are the worst hit in this
matter. The Centra] Government
must ensure adequate distribution of
esgential comodities to agricultural
workers in the rural areas of the
country at subsidised rates,

With these words, I thank you for
piving me an opportunity to speak orn
this important Resolution.

st gawer s (qrelt) @ Tty
WERT, ¥ IH A F TRy I 9
g AT fer ot @r 2wy g fe
T AT g F 7 @) Fax fafrex §,
7 itweae fafre @ Wi w grefag
fafreec &1 fad e Wt £ gq
& Daw v ARt ¥ g
ut frarg &1 Dwnd v W
m&v{mﬁmmqﬁrtl
TR A wy fewf T 2w oot
st ar dw ey o & g

g % @ ww oft Wy qarT wrel
1728 LS—12
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tfag fafres Wi witwesy &
fafrerd, &t geemaiT o frd, sie
Fax fafre #Y grew ¥ A w
wrfegd 9t )

TR AW F o A Farelt Qo
o o€ ¢, Sfew WEARr av T
et ot wsat @), wax frer ok
W ¥ 37 w1 qrAT 7 fEar
T, @ 7 dfEw zz wm Wk
W uwe § fe s g aw ¥
wifeg & & o)

qE AT FE B ¥ IH W 7Y
giar & 1 sme st afar & xw
Tk ¥ fer m wa wodHew ¥ W
o A grm fe X sarar S §
o sgrar At fewr gAY § . Afew
ogw oo A v §?
W owd ¥ g@ A@ g
AW T R w A o w v
wfgFE A &1 W W A Frgw
gur aft, w W oww o ko
Tha sgor ¢ & wr /8 erht
¥ g warogw ot o, A & R
z=21 1t frar ar, Afir wg ot ol @

fafrese wrge g & W WA E
fr graa et fammoms & 1 o
% Wyt ¥y g€ foret & o
T oww g Wt 3R Rt

W OB owAdw v o Wy fe
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O 29y s, oyt wfre
wit g, P o o AT
wft drar &, wifr W & faoifenr Y
oA | AT W A A o wies
st #f fawdfr, ax aw oA AN
TeAfw st wqlt §, 37 wAw
T ot e AT A ], 7y e
Tt wder Aol Y W @1 g W
oY aw wHr T eW | § srerwd
2 @ & W Ao waRy @ §, dfea
wiw & wifew feafr & =Y gae
g g &

1635 hrs.

[Sumr Nawal Kmuoms S2NEA 1n  the
Chair]

e a1 & a1 X Tga 59 fea
T ¥ wTw g g & B o
¥ difor Wy @vp 3 X A7 A A
T g X fow for @ fa EAR
q® TRy & g o T e
faforea e w43 § fo o o=
YA KT WATRAR | AT ARAT 7
Tfwwrg L’ wgA ¥ TR
wofeeoft, s dvae ot @ &1 A
wwa ek § st g vE T
werer we e &1 e farg & awar
g fir dx fifer &t ¥ wowreT @
w = oifwer 2 § 1 ar & ¥
TR XRY R I W W Al
fradeft a1 oy g ow SeA @A A
a9 W TR | Wl e W
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e A oy Y arwiwrar o |
W W gmar wY 3w Fantla oww &
sree wrtfny fwar s wnfieg o
o ey sy g & W
o 2ax-fafe- e w26 i)

wix Tegeart & o wde X
& areawer oY € wyr T ur fe
ataY ¥ weper oy & g Wi e Y
et 1 whe.ferfa ag & fie oarmat
Fqivafir #re efr ot B ofeff- o sty
fln | b ot pnr vy i Fefie
=7 A grer ¥ wrk wfad w Al gar &)

i & ardy ardvrr s degw
& ww o ez fear o iR,
avefies v avaY Yy T frer
nd swreqr wolt wifge, forg & wvr
Tt ¥ T g2, W Y qAOT T
T SqraT ¥ SYRT AT TF F X @
qF1

#o dYo o Yo WX HW WA
T oW gar 7 wAgd A ITSAR A
&Y T &t T AfwT ST @A
THIT TAE wg AgAew & fag
$5 w2 X § wrog@ wgard ¥ v Sl
w qfigr & O ok w2 frmdy 0
#w srave & Qe wredi At T
CALEL LR GRS
Yeea 1@ o o § e wagd ¥ fag
wi{ WA AW AT KT T« W
esxnfafie ¥ g @ & Afow
Xra4
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e o fan & fafvere v =
Y gew & 1 e v war SfwT fw
wehy o Wik P gar wut feaer )
farer & wrwerpre o q1E & dWt o 2ar
W o oo ger Y 1 Frforr
AT QarE W F R v o Ry e e
Rfad 1 wdt WY et & T Wy Wl
araT § 1 (vqrerr) Wk ¥ waww
A% fs w7 arar & e a9 & 300 872
a9 & fau g, T ® gAR AT X @
TRV, ST qg WY A E aY Iq &
®2 F QAT TRAT §, FW B AT qr
X §1 X ¥ wgr g % o Qo
¥z T2, wafaers® & 1 a1 aare
§ 79 Tra YA youe WY Rt w8wAT
TEY 1 O Q5T THY T®E § NCRCH
fir g agan Ty war | g g
w uEad I W1 gowaer oY que
FA & AAF TAA TG | WY I ®Y
wr @®faw | T ¥ wrEE geeRmTT
Tar | afew W vEw WAE) Tew
¥ enfemne dz7 wdr g g 1 safan
TOw ey RERwaT | 39 1w Sifag
wewm & s smmdds dfe s
Ir defomie ¥ Iwey oF fafe
wwn ¥ WET yeade  fiear o
arfgy i ®e Yo To G1 W, R
furr Ay aqr AR ¥ s,
AYCER T H ATH, T F TR AR
welie ffom | wefg F F gowr
weir frarg) ra wiede e
e g | sufie SRR R st
¥ A€ | RTTE W Tie peRsT

CResty
i avar a1, afeT <5 w7 zw A
§ % ¥ v foc war 3w

ot wor wer vt (amr)  awrefr
oY Y TETHT WYY FTAT At q@ W
seTw fearmarg Irard g & awde
waw gudr s wrurdy At werkes)
adwTs 7ard € § 1 geTR e oY wuTy
Aot Frad § wrr el i wiy g
SiYe sag<r ¥ feafir #7 39 aoier favuy
& 1 Y AR for Ty Emgw W X
f& oifear avgw Ay amer adt g
AR 7 AN ¥ G oY W af
ol & ford el wrar S 4 ) A
s § fr gl 2w AT gww Ay
2T 1 qar gt arre ¥ wr Y T
§ mywMmEr gbaE 6 wwwr
s ¥ wwer sfer ad #r pdt T
43 S § 9w # Arer axw ot
THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) I bhave
not changed my language
ft Tw T W TR S wrEr
g et A R 9 Ay fear
WH 27 7 AT WA ¥ € AW Qe
& 7 g W oy wegr AR
oot & 9g, W ¥ 27 AW e
fore foafar & v S®T wror A w-y
™ . (vwawra) S§ o feaf ¥
FYE QAT T g 7 W Ay -
7% BRY ar sfwn of foaw oy ey
{frpiguer R et e
& Qs fmmywr g @ efrogay
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wTY AreYy qavw &Y 599 feel T war
ot | WA § ¥ 7 A fET wIw
TR Ay wifew #0127 AF WS
Tl #Y feafs s « feafe & wY
weSt 4 aga wea 4t . . . . (SwawT)
SRR A g ... (v
w1a) ¢ gwrfe o v v wedy qwd
1. . (vowate) ot warw St X
wfasaw I § § FF | fega
4 fear W IR TwearT &
Cilga s frg | 7 saeadw v anr a
TAAT @I R | 1961 7 WoHwAA AT
YT &7 IR GEy IAT N 7 ;A
fow & QReassrzaage fe ag
FAT el § 80 UFE ®i @ferr fraer
Frag | gad @fards 1973 %
WTAT RYT S #Y @Ay 927 w7 fafaq
F¥ 18 uFe wfafaT wr 45 oF2 57 4
wg | §Yferr wgi aw gd wowT § Afwa a0
dfem & frewr w3 frady o
ofe Fag #Y e fedlw e w0
frdY ag aa) wgrg qae wlc @
AT W & WA qwT q@w
(waaiw) oF oY ;' o faa)
yfe Ao &Y af foelY & g Fama &
T4 FE @ § W 9w v wy,
Tog oY § wavar g 1 Y wAW & 8
a§ qar X F ¢, amA i gAqae
AT atar &, ot ST F 34t A
afeafe Y Mo o @fer owe
IR & war A R wrk wara¥ &
We I miE T E ... (i)
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* rwmve fafeanT av oY fsdy o ax

# wfY Srrear, SfeT wre ¥ qawr SerE-
frraer 08 Tl oo § 3w oY 220
O e I AT R g 7
W T A1y RRA A 4y WY & W
ST HAAT | ATy &Y R [AY ey
gfear aidY Wt wdw ®Y wfaw &)
1T ¥ N8 AEY X ey aw ...,
(waawra) .. ..

st i oy (@fiege) ¢
T ARAER LT ST R § 7 0f
AR . . . . (3T7wA)

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): On g point
of order, Sir, Shri Fakhruddin Al
Ahmed 18 a candidate for the Presi-
dential election. He is not present
here at the moment. Unncessarily,
this sort of a remark has been made., .

SHRI R. R SHARMA: He is a
Member of this House,

SHRI PRIYA RANJAN DAS
MUNSI: When a responsible Member
is speaking, he should have either
sufficient documents to prove that he
has got more than 220 acres of land or
he should withdraw his remark, He
should be ready to prove it, Otherwise,
in this manner, if you permit this sort
of character assassination in this
House, this democracy becomes mean-
ingless,

MR. CHAIRMAN: Shri R. R. Sharma
to please continue hig speech,

St ¥ o0 wwr (vew) W@
fafreet wff & dffd ST Ay &
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MR. CHAIRMAN: Why are you
making these observations? I have
not given any ruling. I have called
Shri R, R. Sharma to continue his
speech.

SHRI BUTA SINGH (Rupar); I rise
on a point of order. My point of
order grises out of the statement made
just now by the hon. Member. As
has already been pointed by my hon.
friend, Shri Priya Ranjan Das Munsi,
the hon, Member has levelled baseless
and absurd charges against one of the
candidates of the Presidential election.
Unfortunately or fortunately he was
addressing the electorate, I mean, the
Lok Sabha. In the context of this
situation, either his statement should
be deleted from the record or he
ghould be asked to substantiate the
charge that he has made angd if he
cannot, he should withdraw his state-
ment,

MR. CHAIRMAN: It is an establish-
ed practice that, if any charge is to
be made against any person, it should
be given in writing first to the
Speaker. So far as holding of 220
acres of land is concerned, I personally
think that it i not a charge of such
a magnitude that a notice is required
to be sent to the Speaker in advance.
If the hon. Member referred tp is not
actually holding 220 acres of land, it is
open for him to come and say that he
is not holding it.

SHRI BUTA SINGH: You have not
given a ruling on my point of order.
My point of order is that tomorrow
there is going to be the election...

MR. CHAIRMAN: I have already
ruled on the point of order raised by
Shri Priva Ranjan Das Munsi and
yourself. I would request you not
to ralse the matter further.

SHRI BUTA SINGH: Thep I move
a formal motion that whatever he has
said on this should be geleted.

MR. CHAIRMAN: Under what rule?

(Resl.)

SHRI K. S. CHAVDA: He is chal-
lenging your ruling.

MR. CHAIRMAN: 1 want to know
from h m under what rule he ig mov-
ing that.

SHRI BUTA SINGH; I am sorry I
could not make my point clear, To-
morrow the Presidential election is to
take place and a serious charge has
been levelled by the hon. Member
agamnst one of the candidates for the
election. Either he should substantiate
that charge—maybe, he has gprung a
surprise on you—or it should be delet-
ed from the record in the absence of
any documentary proof,

MR. CHAIRMAN: As I have said,
it is open to {the hon. Member to come
and refute it,

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): With your permis
sion, may I say that Shri Fakhruddin
Ali Ahmed was a member of the
Council o* Ministers and with authen-
ticated information I can say that he
does not hold land beyond the ceiling
prescribed by the Assam Government.

SHRI K. S. CHAVDA: This is the
documentary evidence in my posses-
gion,

MR. CHAIRMAN: So far as this
matter iz concerned, it is not before
us.

SHRI MOHAN DHARIA: I want to
make one more submission. This
is indeed a very serious subject that
we are discussing today. I would like
to assure this House that we do not
look at the subject from any party
point of view. I would like to make
it very clear that, with the amend-
ments proposed by Shri M, C. Dage,
Government has decided to accept the
Resolution with all the responsibility
that flows from it. Therefore, I
would beg of this House to keep in
mind that this is a very serioug matter.
Crores of our brothers and sisters

who are landless labourers are ioday
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[Shri Mbhen Dharfa] wiwr fak § ik & qult w1 sy
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amd rise above the party lovel ¥ By oY svervr Wl & T ager wali-avee

axwls wgme : Gt W A g
e g |

o an wax wat : waufw S,
# wolt Wz wr g wwrdt g, oEW
qe wei e o ¥, fred g
gt o e gwr g | ¥ wa -
#rx arat Y axE W w1 eary ForArAT
S|TEAT |

wraER T & gt § waw-
wary xfr gy ot E v oew ane aTy
wae ¥ oY g A F wrdar, 1w 102
A A WO 105 W e ¥ el
o I TE AT 150 W ¥ AT
160 % frer ¥ aw WY wifax
HTAT &7 9 g & FATHENY w
1 wreatfaer § 7 ow aew gareard
¥ faT gfar we o mfwar & st
g IFq o0F R g7 @ wme
R AT HFTHAHATE FTH § | W T
. & g e adal, vl e Jare
s &Y, ghnaogd #Y o8 T g
fear ar-g¥ 7 wqT QET O GCHT
W v aeh ! Fawciwvg e
fim. v wre. qe- g W a@ §, W
awl A w7 ¥ w0 I W g A
Rrerfer g vy onfy o Y 9o
ey foer a% )

w 3qwrew fear ar, frw o w9
o ot wery sk § v s g
FEr- 747 fie 9 givmm Y a8 ¥ afow
¥ draar § | Wfew offww, wgt
forrféeat oY, forr & wfawoe wiy
L § 9% %Y wiED wY, Pl WY,
TF an 37 T & g wror ot 12 s
¥ 16 sPren T oo weT § 1 wee
v dET FE B e, e ST
T SXATEH FW & A1% oY 9T AW
groer agt o s wF ol w2
FafT at I GYAAT ¥ ATV FY W AW
gut 3@ drawT ¥ vt w4ty P,
et vHfre oiw gty i

woY HETET ¥ wvT oW Tt AR Ty
& forn & aTX® ¥ JAAT WgE AR
§) TR Y FH IFA PP AFE WA
FETrFT-aer oY firar &) Afeer oftwey,
q@ qar A § fR el @m e
FCEH WAT-9X 48 §T Wl 7w
® e, quwd ¥ Gfer @w @
aw, g el & awr war e
1w &< 9§ faed-madleanew
T §, WA W WCE G W T
aoul W e A BT wa, e
& far wgemr Wt & war
ar T wegd wel ereryeggt
HERWT WET & AV T TR AT
& T v Wi} W W AT AT



- -

301 Agricultural Latour SRAVANA 25, 1896 (SAKA) Agricultural Labour 302
¢Rest)

(Real)

A @ go. & TR W e
waz Agwdr @, Wi wha aY g
¥ Ay 7L 40 At IwwTT AR @)
& g7 FWIH g W F~woaT X
arq, Ay amtaA & A F @ X
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Fordt g WX 96 #T aRom W FY
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1728 1LS~13

(Resl.)
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A Jrfg

B1Z AT FT G I AT A
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(Rest.)
TEET WIW IA5Y 19 Foeed ¥ W
gar w1 wra 7 % fagd faifad &Y
BIEET F1 TRC T & TR q) IAR
TR A r AT I aw T
qg ¥ A fasiforgi & o we o’

MR. CHAIRMAN: Now, Bhri Y. S.
Mahajan.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): I think we ghould
increase the time for thig resclution.

MR. CHAIRMAN: I shall put this
question which the hon., Member is
wanting me to put now, at 5.25 p.m.

SHRI Y. S. MAHAJAN (Buldana): I
have not the slightest hesitation in
supporting the resolution brought for-
ward by Mr. Saha.

Social justice hag always been one
of the objectives of our planning. But
after taking stock of 25 years of plan-
ning, we find thay the landless labour-
ers and the small peasantry who acco-
unt for nearly 65 per cent of our popu-
lation have not received the benefits of
planning, with the result that their
poverty {oday is as acute and as
extreme ag it was towards the begin-
ning of the planming period. The
65 per cent people to Whom this reso-
lution refers are really the people of
this country, whom we often refer to
as the teeming millions of India and
they are the people who have been
left cut o' the beneflts of planning.
They include not only the landless
labour, the marginal farmers, the
small farmers but glso the people
belonging to Scheduled Casteg and
Scheduled Tribes. We have tried dur-
ing the last 25 years to attack this
problem or improve thefr conditions
1n various ways.

But before I come to that, I would
like to say that this class of people,
particularly the landless labour, has
been increasing in numbers, as can be
seen from the figures. In 18832, the
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Government estimated that their num-
bér was 74 ‘milifon; tn 1938 they esti-
mxted that their aumber was 33 mil-
lion; in 1951 by the Agricultural
Lybear -Contmidtep their number was
estimated as 44.3 million. Not only is
their rumber inreéasing but their
economic misery is also inereasing.

For imitance, the Labour [nquiry
Committee of 1956-57 had said that the
average daily wage of an agricultural
labburer varied from Rs. 1.09 to Rs.
0.9¢ per day. Since then, perhaps, the
diily wapes might have increased, but
the prices have increased so much
‘mere' that relatively their economic
‘position has become worse The Lab-
our €ommiskion which first addreased
itself to this problem recommended
that' two thidgs were necessary to im-
prove their conditions The first vsas
that we should lessen the pressure of
population on land. That problem
remaing almost, let me say quie
clearly, intractable. In spite of fifteen
years of family planning, we have not
been able to reduce the rate of growth
of our population or reduce the pres-
sure of population on land. I would
not deal with that subject becauge it
is a huge subject and I would be
going off the track if I were to deal
with it, but as I was saying, the prob-
dem kes remained as intractable as
before in spite of all our efforts and
in spite of our planning.

Then the Royal Commission had
said at that time that we must impart
mobility to this part of our population
so that they can move from one part
uf the country to another where work
iz available. But this also has not
been achieveq except to 5 very amall
extent. For instance, if"Mil tra
+e get workers from Andhra Pradesh
for bullding purposes. It is not a
solution to the problem.

WHRI 8. V. NATK: They have built
SHRI ¥. S. MAHAJAMN: I do not

#ag "We have been unaware of the
problem or we are not frying to do

anything about it. For instance, in
the Fifth Plap we hifve got a mmimum
needs programme. It

cation were made compulsory, the
condition of Vhese peoplercobuld im-
m&. Again there ig fallure an that

As regards the minimum needs
programme, as we ‘sll~knew, the Fifth
Plan ig almost, allow me to say this,
ia non-jtarter, 1o be quite trank about
t.

Thirdly, as regards land distribution,
so far about 9.6 lakh hettares have
been made -gvailable jn different
States Out of these, 5 lakh hectares,
ie., 12} lakh bighas have been divtri-
buted to landless labour. But what
sort of land has been (istributed?
Much of it is infertile. Take the dis-
trict of Thana, 1n my State; 40,000
people have got land which is uncul-
tivable,

Then f we want to solve thiz prob-
lem, we must see that essentia} com-
modities of ordinary consumption gre
provided to them at reasonable prices.
We know what has happened in the
last three or four years., The steep
increase in prices has made their
misery worse. These are the people
who bear the heaviest burden as a
result of the inflationary situation.

1 submit, if we want to solve this
problem, let us solve it by a frontal
attack. Let us give them a guasrantee
of employment and minimufn wages.
1 have personally been trying as a
member of the Advisory Committee of
the Plannthg Commisison for the Jast
three or four yearg to see that we do
something to give them p guarantee
of employment. The Planning Com-
mision has have pilét projects fur in-
tensive employment. They Bave not
yet come forward with the results of
their intensive projeets. Instedd of
these pilot projects whieh ge on for
five or ten years, let s go ahead. "
there ate ary mistakes, we can correc
them. But we are not taking an!
radical or bdld stebs in thiay:-dtrection
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Finally, we should assure them
minimum wages. In thig connection,
1 would likg to recommend the sieps
taken by the Mnharashtra Govern-
ment, Though the minimum wages
legislation was made applicable to
this labour in 1948, even now gome of
the States have not passed legislation
to that effect. I.woulg like the Min-
ister to tell us how many States have
passéd such legislation and made it
effective in their States, In Maha-
rashtra, I believe jt ig g falrly good
plece of legislation. I will quote some
of its provisions. The State has been
divided into three zones and the
mintmum wage has been fixed between
Rs. 3—4} per day. The minimum
hours of work have beep limited to
§-7 hours. Wages are made cqual for
both ‘male and female workers. The
law provideg that these wage rates
should be reviewed every three years

It every State passes such legisla-
et mmi provides guarantee of em-
ployment aslong with other piovisons
for primary education, provision of
esseritial commodities at reasonable
prices, there i8 no reason why withi1
#0—18 years we should not be able to
make a dent on this problem of the
poverty of the milhons of thig country

MR. CHAIRMAN: The two hours
alletted for the disoussion of this Re-
solation are over., 18 it the pleasure
of the Heuse to extend the time for
this?

SEVERAL HON, MEMBERS: Yes.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIKH): ¥ have consulted the

also. There s a general
cmmtﬂltweﬁlmﬂdextendtlm
time for thig by two hours. Of course,
‘the half hour discussion will start st
2.30®M, That means the discusion on
this Resolution will go over to the
30th.

MR, CHATRMAN: Is that the
sure of the House, that

plea-
itwo more
Hours may be gHotted For this?

(Resl.)
SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: The time is ex-
tended by two hours.

st MY uw wfgeny (Fe )
awrafa AErg, W Aa Fa w  wefE
arew § o wiord & fyed 27 e R
Ak peedrd it ackol ST UL
¥ figr mugd soyfe @ g
9 FATATFT | FIFIT AL TE W
&t 7€ o afw-g & F amn 4w
we &% Ter Y Afe-gE F agn
FaTg WY & 1 A fww fasely X, WiT AT
# o, a2 wenfoal o el 2w WY
T Fvdr ¢ fe afe gae & wma
T AL & T @, WX WA I {Y
v 8, A 7 woriiaw A @ A R | SR
g7 & forT wew oW /YT H i 1 e
arw fam, fse ag faeely A eHaT @
wqr g | 56 69€ W el &7 AT
o TgT wew g | wAN Y wfrmaTg
frendy T wewa qmw wd )
g Tad g e wda & fag ot A
T &, 97 & qRT ¥ OF wew and § )

WTT %7 G F AAE 0 fa meq
Ry ¥ arwer & &= ¥, goA 7T
g &, forg wofiw iRt & wvmw
o gu §, 99 & AHR 3T S=E T
srefaat % a4 B W ¥ W A
wenfoh ware ¥ 1 swraforwagd
frore g af ¢+ weor @ fe Hawr
Tagd T Ag I, ) 56 W 6%
avdt 7T & P wg feuy wer 21
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a1z fedy off orrg =& srew, W
F& fs oY o Prady ot it &,

g W et f § )

& weft wghaa & Fraew s wmem
&_fir o weerd ot ag wikw 2t nfige
T fr-garT & st o wafl & wre
T fRar wg 1wy axerd v
wirgt §, dfer ag whdEr ¥
Y ATET oY R | wow AW IR qF
Gor fvan ot fe qfwdia ¥ it 1
Faarw fear smom ¥ & fag IR
wafrargardY, M g v ofeas & wrfr
T OF TR FT wrEEHr @ | AEET
g R v e B aeT qae o
w§, AfET I7 TN F 922 746 faw @
§ e AR gatfia v szt
Y, froAT qaT 3 8

13 vk, ¥ forem wwgw Y,
frgame J o & 3o, P e o
g wreslr wifee g 1 gw A ARl
wiawried & faws o fe §
FoEr Ry Nfer A & faars v w7
Q@ & WK g 7 7 W A fw wgE AR
IR AR | EHIR ATEER T T qG
g e 139, & 8 e oF AT E
22 WfeRt 91 o 37 7 fa |
T W O 47w wR, A wiwde
N e IR IR an g g asa T &

o oo U AW X TH
YT Fr€ o By X faw Wi
N & qre AT A i T, I e
it & ST | wey SR X 9 A WrawH
¥ &, o & are wa ¥ g el
13T H Y eumm Ay i &y wf

Wi WA : AR W v
wreor spreft ey Y Sl ou
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Zone (H.AH)
1729 hrs,

HALF-AN-HOUR DISCUSSION
Inpran Oczan As A Frex Zowe

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Mr Chairman, no
longer do the blue waves happlly lap
the shores of the littoral States of thel
Indian Ocean, they bring with them
ominous tidings of the rival navies of
the big Powers charming our Ocean
Nuclear submarines now lurk in the
tranquil lagoons And up 1n the sky
military satellites seen every square
inch of thig part of land and sea And
down below 1n the depths of the sea
are installed communication devices
that speak the cryptic language of a
mounting arms jace

The Indian Ocean 1g undergowmng a
qualitative strategic transformation
With more than thirty military estab-
lishments extending from Asmara to
North West Cape and Kerguelen to
Bahrien, the danger of mihitary escal-
ation looms large on our horizon And
central to all of them has emerged,
Mego Garcuia as the very symbol of
this escalation Fiom a tiny speck,
it has turned io be a cancerous mili-
tary tumur outgrowing all healthy
hittoral relations I quote from News-
week, which is published from the
US itself,

“The US Navy has drawn up
plans to upgrade its small commu-
nications station on the gouthern tip
of Diego Garcia into an 180 mllion
dollar naval base Under the Navy's
plans, Diego Garcia’s air strip would
be extended to 12,000 feet—long
enough to handle cargo planes,
carrier baseg jet fighters ang even
B 52 bombers”

Mark 1t, B-52 bombers carry nuclear
warheads. The U.S, Houge of Rgpre-
senlatives has recently sanctioned the
necessary money for the expansion of
Diego Garcia,



